IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JATIPUR BENCH, JAIFUR

Date of corder: 10.08.2000

OA No.171/199%4

1. Rafiq Mohd. S/o éadiq Mohd., Blacksmith IOW (C)
Office, Western Railway, Jaipur

2. Bhanwarlal S/o Shri Bheru, Blacksmith, PWI (C)
office, Phulera,vWestern Railway, Jaipur.

3. Rameshwarlal S/0 Shri Ramdhan, Carpenter, IOW(C)

office, Jobner PO Assalpur, Western Railway, Jaipur

Division, Jaipur.

.. Applicants
Versus
1. Union of India through the General Manager, Western

Railway, Headquarter Office, Churchgate, Mumbai

2. The Chief Enginsger (Canstructian), Western Railway,
Jaipur

3. The Senibr Di;isional Engineer, Western Railway,
Jaipur.

4, Inspector of Works, Jabner, Western Railway, Jaipur.

- :

5. PWI (Constructinn), Phulera, Western Railway,

Phulera.

.. Rezpondents
Mr. P.V.Calla, counszel for the applicants.
Mr. Manish Bhandari, counsel for the respondents
CORAM:
Hon'blé Mr. S.K.Agarwal, Judicial Member
Hon'ble Mr. N.P.Nawani, Administrative Member

ORDER

Per Hon'ble Mr. S.K.Agarwal, Judicial Member

In this Original Application, the main relief sought
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’//;;/:;e appliéants iz to regqularise the applicants in Class-III




e

’~t

X}
N
]

posts and  order  of revarsicon passed bt regularise  the
applicantz in Claza-IV posis of Gangman in the pay scale o
Rs. 775-1025% bes guashed.

2. In brief, the caze of the applicants 1is that
applicants wsre originally appointed in Clazs-III posts and
worked for 13 yzars continuoualy on 2lasz-II1T1 posts bubk they
have he=n Laquldr1:@d/alhurbm{ in Clasz-IV pos3kcs as Gangmen
which is lower in category. Thefefore, applicants have £iled
thiz OA far the relizfz az ahave.

2. Peply was filzd. In th:z veply it has been =stated
cl2arly that applicants have b2en =2ngaged az Casual Lahkcur and
ware wirking as Blackamith and Carpenter. Ik is alsc stated

that applicanta wetvrs Jranted temporary statuz on  their
completizn of cunalifying days of working but after zcor na.
applicantsz wers regqularised  againsc Clase-IV  poscs as
requlavizaticon in Tlasza-III posts iz not permiassikle.

4, Heard the lzarned counzesl £or the parties and also
peruaed the whole record.

5. It iz =an admitted fact that applicants wsre
initially 2ngagzd az Cafuwal Lahcur in the yezar 1921 and they
were acvresnsd on 26.10.19%93 and regularisad on the post of

Gangmsn a3 Class-IV in ths Pailways.

€. In Jamna Frazad and crs. v. Union of India and ors.

2000 (1) SLJ CAT FE Mew Delhi -page 512 it waz h2ld by the
Trikunal that Caasual Lakonr in Railwaya can he regularized in
__Gronp-D only. Merely that applicants were Jiven Etempocrary
/////status daes not confer any right to the applicants to b2
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ragularized in Group-C posta, as rules provids ko £ill up
Group-C posts by proper recruicment or by promoticon amaengst
Group-D  employeea. Therefors, in  our  conzidered  view,
applicants have no cass for‘reéularisation in Group-7 poats.
. However, applicantzs are entitled to proktecticon of pay which
the aprlizants were Jetting at the time of régularisation in
Group-D posts. |

7. We, thersforz, dispose of this Original Application
with *the ahassrvaticon that applicants are not entitled ko
'regularisation ajyainsk Group-C posts. However, the pay of the
applicants shall ke protected as they were gotting at ths time
of regularisatiosn in Group-D p@sts. Thiz order shall not
praczlude the respondents to take work from the applicants of

Group-0 posks £ill they are promotad on Group-C posts agjainst

298¢ gquaota. No oorder as to 2osta.

AL

(1.P.HAWANI) , ~ (S.E.AGARWAL)

Adm. Member Judl .Member




